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CORAM:
HON'BLE MR. ANIL CHOUDHARY, JUDICIAL MEMBER
HON'BLE MR. P. ANJANI KUMAR, TECHNICAL MEMBER

Final Order No. 20205 / 2020
Date of Hearing: 19/02/2020
Date of Decision: 19/02/2020

Per : BENCH

Learned counsel for the appellants that the appellants have

settled the dispute as regards tax, interest and penalty under the



Sabka Vishwas (Legacy Dispute Resolution) Scheme, 2019. They have
been issued certificate in Form SVLDRS-IV. Accordingly, this appeal is

disposed of in terms of the settlement between the parties.

(Order was pronounced and dictated
in Open Court on 19/02/2020)
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JUDICIAL MEMBER
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